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MR. SPEAKER: I invited the
Chairman of the Subordinate Legis-

lation Committee, Shri Vikram
Mahajan, but he happened to be
absent on that day. I find that iv

was only the Subordinate Legislation
Committee which noticed it. Even
in this statement in para 3 it is said
that the omission to lay the notifica-
iion amending the cadre strength
and the pay scales came to the notice
of the Ministry in September, 1973
when this was pointed out by the Lok
Sabha Secretariat. The Subordinate
Legislation Committee noticed it and
1ihat is why it came to the notice of
our Secretariat. The other day Mr.
Limaye asked, where is the Chairmaa
of the Subordinate Legislation Com-
mittee? Mr. Mahajan did not happen
to be here on that day. It was only
due to the functioning of the Subor-
dinate Legislation Committee that
such matters came to light. If Mr.
Mahajan wants to make some state-
ment, he can. I must compliment
him on the alertness he has shown.

13 hrs.

SHRI VIKRAM MAHAJAN (Kang-
ta): So far as the present notifica-
tions which have been laid on the
Table of the House are concerned. I
wish to point out that out of 17, the
Indian Police Service Fixation of
Cadre Strength (Amendment) Re-
gulations and the Indian Police
Service Pay (Amendment) Rules and
their corrigendum, are being laid on
the Table of the House today after a
gap of over six months to one year.
Twelve of them have been com-
mented upon by the Committee on
Subordinate Legislation in their
Ninth Report. Three of them relate
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to corrigendum and two are being
examined.

As stated in the explanation by
the Minister while laying these rules
on the Table, the laying of these
notifications had been overlocked by
the Ministry of Home Affairs, and
they were made aware of these
lapses only after it was pointed out
by the Lok Sabha Secretariat, i.e.,
the Committee on Subordinate Legis-
lation. The Committee has in its two
recent reports, namely, the Fifth and

Ninth  Reports, not only frowned
upon the delay in laying but also
has been vigilant to see whether

the rules statutorily required to be
laid are being laid or not. The afure-
said 17 notifications fall in the latter
category and reference was, there-
fore, made by the Lok Sabha Secre-
tariat on behalf of the Committce on
Subordinate Legislation. If you so
desire. 1 can read the relevant para-
graphs of the Report of the Com-

mittee on Subordinate Legislation,
namely, para 13 to 18.
MR. SPEAKER: It is enough if he

draws attention to these paragraphs.

SHRI VIKRAM MAHAJAN: They
have been circulated.

MR. SPEAKER: Thank you very
much, All our apprehensions against
the Committee have gone. I compli-
ment you for that.

Now it is up te the Ministers to
follow these directions. I need not
repeat the observations again. I am
mnot going to tolerate it for all times.
We will have to remedy this sooner
or later. This is a very strict practice
in all Parliaments. Please see that
your departments work properly and
alertly. I do not want to hear about
this in future.

AnnuaL Report oF CENTRAL SILK
Boarp, 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN

———
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ANSARI): I beg to lay on the
Table: —

A copy of the Annual Report
(Hindi and English versions) of
the Central Silk Board for the year
1972-73, under section 12A of the

Central Silk Board Act, 1948

[Placed in Library. See No. LT-
3820/73]. '

Inpian TELEGRAPH (SECOND AMEND-
MENT) RuLEs, 1973 anND REcOMMEN-
DATIONS ETC. oF PaTHAK COMMITTEE
ON TELECOMMUNICATION CAPACITY
AND PLANNING

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): |
beg to lay on the Table:—

(1) A copy of the Indiap Tele-
graph (Second Amendment) Rules,
1973 (Hindi and English versions)
published in  Notification No.
G. S. R. 1243 in Gazette of India
dated the 17th November, 1978
under sub-section (5) of section 7
of the Indian Telegraph Act, 1885.
|Placed in Library. See No. LT-
5821/73].

(2) A copy of the Conclusions
and Recommendations of the Pat-
hak Committee on Telecommunica-
tion Capacity Planning and the
Decisions of the Government there-
on (Hindi and English versions).
[Placed in Library. See No. LT-
5822/73].

ANNUAL REPORT ETC. OF THE REGISTRAR
oF NEwSPAPERS FOR INDIA ON PRESS
v InpIa, 1972

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): 1 beg to lay on the
Table: —

(i) A copy of the Annual Report
(Part II) of the Registrar of N'ew_s-
papers for India on Press in India,
1972,

(ii) A Statement (Hindi =and
English versions) explaining the
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reasons for not laying the Hindi
version of the above Report.
[Placed in Library. See No. LT-
5823/73].
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